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5  P.M.

Mr. Chairman; Order, order.  The 

hen.  Member  can  continue the next 

day.

ELECTRICITY  (SUPPLY) 

AMENDMENT BILL 

(Amendment of section 77 etc.)

Shrimati Renu Chakravartty (Basir- 

hat): I beg to move for leave to intro­

duce  a  Bill  further  to  amend the- 

Electricity  (Supply)  Act,  1948.

Mr, Chainnaii; The question is:

“That leave be granted to intro­

duce a Bill further to amend the 

Electricity (Supply) Act, 1948.”

The motion was odoptcd.

Shrimati  Rena  Chakravartty:  I

introduce the Bill.

The Lok Sabha then adjovmed till 
Eleven of the Clock on Saturday, the- 

llth December.  1954.




